CR(P)No.(SH)1/2010

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

This matter was heard in part on 22.05.2013. Today,
hearing cannot be continued as prayer had been made on behalf of
the learned counsel for the petitioner, who is in disposed.

List this case again on 06.06.2013.

JUDGE

Lant



CR(P)No.(SH)21/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

Learned counsel appearing for the petitioner prays for
allowing her to withdraw this revision petition with a liberty to file
afresh petition.

The prayer is granted.

Accordingly, this revision petition stands disposed of on
withdrawal with a liberty to file afresh petition, if so advised.

JUDGE

Lo



CR(P)No.(SH)37/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

Heard Mr. AH Hazarika, learned counsel for the
petitioner and Mr. KS Kynjing, learned senior counsel assisted by Mr.
H Kharmih, learned counsel for the respondent.

Hearing concluded.

Judgment reserved.

JUDGE

Liam



MAC Appl.No.(SH)7/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

Mr. H Nongkhlaw, learned counsel for the appellant
prays for allowing him to withdraw this appeal with a liberty to file a
new one, inasmuch as, the present appeal suffers from formal
defects which cannot be cured by amending the appeal.

Mr. VK Jindal, learned senior counsel appearing for the
respondents contended that the minor children of the deceased
should be impleaded in the claim petition. What is to be decided in
this order is as to whether or not the leave will be granted for filing
afresh appeal or MAC case/appropriate application.

In the above factual backdrops, prayer for allowing to
withdraw this appeal without prejudicing the right of the appellant to
seek appropriate remedy or appropriate application is granted.

Accordingly, the appeal is disposed of on withdrawal.

JUDGE

Lo



MC (CR(P)No.(SH)124/2013
In CR(P))No.(SH)21/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

In view of the order passed today in
CR(P)No.(SH)21/2013, this misc. case also stands disposed of.

JUDGE

Lian



Review Petn. No.(SH)4/2012
In CR(P)No.(SH)11/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

As prayed for by the learned counsel for the petitioner,
list this case again 04.06.2013.

JUDGE

Lo



WP(C)No.(SH)6/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

The Office note dated 04.02.2013 indicates that steps
for service of notice to the respondents 1-4 by registered post with
AD had been on 04.02.2013; till date, neither AD nor the service
report returned un-served. Accordingly, the service of notice to the
respondents No.3 & 4 shall be deemed to have been effected
properly.

None appears for the respondents No.3 & 4 without
showing any cause.

As prayed for by Mr. VGK Kynta, learned counsel for
the respondents No.1 & 2, further three weeks’ time is granted for
filing affidavit-in-opposition.

List this case again on 20.06.2013.

JUDGE

Lan



WP(C)No.(SH)66/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

As prayed for by Mr. ND Chullai, learned Sr GA
appearing on behalf of the State respondents, further three weeks’
time is granted for filing affidavit-in-opposition.

List this case again on 20.06.2013.

JUDGE

Lant



WP(C)No.(SH)121/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

Heard Mr. R Deb Roy, learned counsel for the
petitioner and Mr. R Deb Nath, learned CGC appearing for all the
respondents.

Issue Rule returnable within four weeks.

No formal notice be issued as the respondents had
entered appearance through Mr. R Deb Nath, learned CGC.

List this case again on 27.06.2013.

JUDGE

Lan



WP(C)No.(SH)135/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

List this case again tomorrow (31.05.2013).

JUDGE

Liam



WP(C)No.(SH)136/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

List this case again tomorrow (371.05.2013).

JUDGE

Lant



WP(C)No.(SH)361/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

Learned counsel for the respondent No.4 prays for
further two weeks’ time for filing affidavit-in-opposition.

The prayer is granted.

list this case again on 13.06.2013.

JUDGE

Lant



WP(C)No.(SH)364/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

30.05.2013

On the prayer of Mr. N Mozika, learned counsel for the
respondents No.2 & 3 and Mr. VK Jindal, learned senior counsel for
the respondents No.6-9, further three weeks’ time is granted to the
respondents for filing their respective affidavits-in-opposition.

List this case again on 19.06.2013.

JUDGE

Lan



